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DELHI LEGISTATIVE ASSEMLLY

: DULLETIN PART - II
(General information relating to Legislative and other mattess)
Wednesday, September 6, 1995/Bhadra pad 15, 1917(Saka)

No.213

DETENTION AND RELEASE OF A MEMBER

The following wireless message dated 5.9.1995 °
addressed to the Hon'ble Speaker, Delhi Legdislative
Assembly from the S.H.O., Pabllament Street, Jew Delhi
was rece1Ved on 5¢9,1995 3=

"Shrl Gauri Shankar Bhardwa j, M.L.A. alongwith his
other: supporters was detained under section 65 of
Delhi Police Act, 1978 at 1305 -hours on 5,9.,1995

- for disobeying the lawfull directions of Police
fram Police Station, Parliament Street, New Delhi.

% He alongwith 'his other supporters was
“raleased at 1325 hours, the same day, from Police
Station, Parllament Street, New Delhl et

P.N.GUPTA
SECRETARY



